The benefit of revision in royalty rates effected in 2007 was not extended to West Bengal in view
of the high rate of cess being levied by them. The Government of West Bengal has been suggesting
that the benefit of revision in the rates of royalty of coal should by extended to their State. They had

also claimed compensation from the Central Govt. towards arrears of revenue from royalty foregone.

In this regard, consultation with the Ministry of Law has been held and it has been advised that
the differential rates of royalty having regard to type, nature, quality, location etc. of coal may be
specified by amending the lind Schedule to the Act of 1957 as has been specified with regard to

grades of coal.
Allocation of coal blocks to NALCO

2450. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of COAL be pleased to state the
number of coal blocks which have been allocated to NALCO, Orissa the total deposit of coal in these

coal blocks and the daily requirement of NALCO captive power plant?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SHRIPRAKASH JAISWAL) : One
coal block viz. Utkal-E located in the State of Orissa has been allocated to NALCO. The total
geological reserve of Utkal-E coal block as per the approved mining plan is 113.393 Million tonnes to
meet the demand for 2 units of 120 MW power project of NALCO and the requirement of coal for the
said project is 2 million tonnes per annum (MTPA). Mine capacity of Utkal-E coal block would be 2

MTPA as per the approved mining plan.
Corruption in Mahanadi Coalfields Limited
2451. SHRI KISHORE KUMAR MOHANTY : Will the Minister of COAL be pleased to state:

(a)  whether Government is aware of the fact that there is a widespread corruption in

Mahanadi Coalfields Limited;
(b)  if so, the reasons therefor; and
(c) what action Government proposes to curb the corruption there?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SHRIPRAKASH JAISWAL): (a)
and (b) There is no such specific information regarding widespread corruption in Mahanadi

Coalfields Ltd. However, when any information/complaint is received, the vigilance Department
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undertakes a preliminary verification of the same. If, prima facie, it appears that there is substance in

the complaint or information, a detailed investigation is undertaken by the CVO of MCL. The Chief

Vigilance Officer of Coal India Limited co-ordinates their efforts and also undertakes direct

investigations through his officers when so required by the Ministry of Coal or the Central Vigilance

Commission.

i)

vii)
viii)

xii)
xiii)

(c)  The measures taken by Government to curb corruption are as following:-

Implementation of the Integrity Pact.

Improving vigilance administration by leveraging technology; curbing malpractices by
increasing transparency through effective use of Website and bringing about accountability in

the discharge of duties and in public dealings.

Appointment of Independent External Monitors for Coal India and Subsidiary Companies as
per the CVC circular to review and oversee the implementation of the Integrity Pack

Programme.

Sensitive posts have been identified for effective compliance with directives of CVC regarding

transfer of personnel working in sensitive posts.
Preparation of Agreed list.

Updating the List of officials with doubtful Integrity.
Regular interaction with CBI.

Organizing Inter-active session amongst high ranking officers of CIL & Subsidiaries and CVOs

& CVC.

Transparency in actions highlighted during the session on Right to Information Act at IICM

Ranchi.

Rationalization of existing contract management manual.
Referring cases to CTE’s examination.

Monitoring of court cases arising out of punitive vigilance action.

Undertaking System improvement studies.
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